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O R D E R  (3h C i r c u l a t i o n ,)

2 h i s  r e v ie w  a p p l i c a t i o n  h as  been  f i l e d  t o  r e v ie w  t h e  

o r d e r  p a s s e d  b y  th e  T r ib u n a l  on 27th  Septenfoer,* 2004 i n  OA 

N o. 248 o f  2 0 0 4 .

2 .  3n t h e  p r e ^ n t  RA, no c l e r i c a l  e r r o r  o r  g l a r i n g  

m is ta k e  h a s  b e e n  p o i n t e d  o u t  b y  th e  a p p l i c a n t s .  I t  i s  t h e  

s e t t l e d  l e g a l  p o s i t i o n  t h a t  t h e  r e v ie w  p r o c e e d in g s  a r e  

t o  b e  s t r i c t l y  c o n f i n e d  t o  ambit and scop e o f  O rder 47 R ule

1 o f  CPC. In  e x e r c i s e  of t h e  j u r is  d i c t i o n  u n d e r  Order 47 

R ule 1 o f  CPC i t  i s  n o t  p e r m i s s i b l e  f o r  an e r r o n e o u s  d e c i s i o n  

t o  b e  r e h e a r d  an d  c o r r e c t e d .  I t  m u st be rementoered t h a t  a 

r e v ie w  p e t i t i o n  h a s  a l i m i t e d  p u rp ose  and c a n n o t  be  allowed 

t o  b e  an a p p e a l  i n  d i s g u i s e .  The f fe n 'b le  Supreme C ourt i n  

t h e  c a s e  o f  U nion  o f  I n d ia  vs. T a r i t  Ranjan D as, 2004 SCC- 

(LfitS) 160 h e l d  t h a t  " A d m in is tr a t iv e  T r ib u n a ls  A c t ,  1985 S .  14 -  

Review -  Scope -  T r ib u n a l  c a n n o t  a c t  a s  an a p p e l l a t e  c o u r t  

v h i l e  r e v ie w in g  t h e  o r i g i n a l  o r d e r ."

3 .  In  v ie w  o f  t h e  f o r e g o i n g ,  I  do n o t  f i n d  any m e r i t  i n  

t h i s  RA, w hich  i s  a c c o r d i n g l y  r e j e c t e d  a t  t h e  c i r c u l a t i o n  

s t a g e  i t s e l f .
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